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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 5542-5544 COF 2002

TAM L NADU TOBACCO co. LTD. L. APPELLANT( S)

VERSUS

DY. I NSPECTOR GENERAL COF PCLICE & CORS. ... . RESPONDENT( S)

ORDER
Learned counsel appearing on behal f of the appellant subnmits, on instructions, that
t he
i mpugned judgnent has al ready been worked out in view of certain subsequent events that had

taken place in the neantine and in that view of the matter, she subnmits, on instructions, th
at these

appeal s have now becone infructuous. Accordingly, these appeals are disposed of as having be
come

i nfructuous.
Interimorder, if there be, stands vacat ed.

There will be no order as to costs.

( HARJI TSI NGH BEDI )

NEW DELHI ;
MAY 8, 2008.
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